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Rules & Regulations:

1. Post Graduate Diploma in Cyber Laws, Post Graduate Diploma in Taxation and 
Insurance Laws, & Post Graduate Diploma in Intellectual Property Rights are 
Self-Financing courses conducted by the Department of Law, O.U. during evening 
hours at the University College of Law, O.U., Hyderabad & Post-Graduate College of 
Law, Basheerbagh, Hyderabad.

2. Duration of the Course:  The duration of the course shall be one academic year 
consisting of two semesters.

3. Intake:  The total intake in each course will be 80 out of which 60 are earmarked for 
Non-Sponsored candidates and 20 are meant for Sponsored candidates.

4. Non-Sponsored Candidates:  There are 60 seats in each course earmarked for 
admission to the Non-Sponsored candidates.  The rule of reservation for SC/ST/BC as 
per O.U. norms will be followed in this category subject to the condition that they 
will have to pay the entire fees in first instance at the time of admission and same 
will be be refunded to them if they are sanctioned scholarship from the 
respective government departments.

5. Sponsored Seats:  There are 20 seats in each course earmarked for such candidates 
who are working in any Govt./Semi-Govt./Public or Private enterprise or in any other 
commercial organisation.  Such candidates have to be Sponsored by their respective 
employers.

6. Eligibility:  Any graduate who has passed the B.A./B.Sc./B.Com. degree examination 
of the Osmania University or any other bachelor degree recognised as equivalent there 
to by the O.U. are eligible to appear in the PGDTIL/PGDCL/PGDIPR Entrance Test.  
They have to secure a minimum of 40 marks in the Entrance Examination, in case of 
SC/ST candidates 36% marks are considered as pass marks.

7. Admission Criteria:
a) Admission to PGDTIL, PGDCL & PGDIPR shall be made on the basis of 

rank/marks obtained by the eligible candidates in the Entrance Test to be 
conducted by the Department of Law, O.U. in case of tie in the Entrance 
Test/rank, the marks obtained by the candidates in Part-II of the qualifying degree 
examination shall be considered.

aa) The entrance test for the Diploma Courses will be of objective type (multiple 
choice) carrying 100 marks and during of Entrance test will be 90 minutes.  The 
syllabus and break up of the paper will be as follows:



1. Current Affairs 30 questions of one mark each 30x1=30
    Basic principles of Commerce 10 questions in each of the disciplines
2. Science and Arts carrying one mark each 30x1=30
3. Awareness of Law 40 questions each carrying 1 mark 40x1=40
b) The reservation of seats to SC/ST/BC candidates in the Non-sponsored category shall, 
             be as follows:

SC Category 15%
ST Category   6%
BC Category A B C D E 30%

Women Quota will be as per University Rules.

c) The Non-sponsored and sponsored seats are not interchangeable.

Attendance:  The candidates must put in 75% of attendance in each semester class as per 
                       O.U. rules

8. Hostel Accommodation:  No Hostel accommodation is available to the candidates of       
    PGDTIL, PGDCL & PGDIPR irrespective of the College, where they are offered.

Fee Structure: PGPTIL PGDCL   PGDIPR
A. Fee payable at the time of Admission         
      Admission Fee ...... Rs.      300=00 300=00      300=00                
      Library Fee ...... Rs.      500=00 500=00      500=00                   
      Course fee for non-Sponsored 
      candidates ...... Rs.  11,500=00        11,500=00 11,500=00   
      Sponsored candidates             ...... Rs.  14,500=00        14,500=00 14,500=00   
B.  Examination fee for each term
      Payable at the time of Examination

* The Examination fee will be as per the decision of the University from time to time.

9.  The Diplomas will be offered if a minimum of 20 eligible candidates seek admission in 
     each of the Diploma Courses.

10. Removal of difficulties:  In case of any difficulty in the admission or implementation of 
      any rule the decision of the Vice-Chancellor, Osmania University shall be final.

11. Please enclose two self-addressed envelop with postage of Rs. 5/- each.



MODEL PAPER FOR PGDTIL, PGDCL & PGDIPR ENTRANCE TEST

Total Marks: 100 Nature of Questions:  Multiple Choice

SAMPLE QUESTIONS:

I.  CURRENT AFFAIRS        (30 X 1 = 30 Marks)

1.  Who among the following is the Chief of the World Trade Organisation (WTO) ?  (          )
     (a)  Peter Sutherland (b) Mike Moor
     (c)  Kim Chul-Su (d)  Carlos Salinas do Gorfan

II.BASIC PRINCIPLES OF SCIENCE, ARTS & COMMERCE      (10 X 1 = 30 Marks)

A. Science 10 x 1 = 10 Marks
1.  Earth-quake waves are recorded on a ( )
     (a)  Barograph (b)  Hydrograph (c)  Seismograph (d)  Pantograph

B. ARTS 10 x 1 = 10 Marks
1.  Who was the main proponent of “Utilitarianism”? ( )
     (a)  Bentham (b)  Karl Marx (c)  Aristotle (d)  Chanakya

C. COMMERCE 10 x 1 = 10 Marks
1.  Rent Received will be shown in ( )
     (a)  Trading Account (b)  Debit side of Profit & Loss Account
     (c)  Credit side of Profit & Loss Account (d)  Balance Sheet

III. AWARENESS OF LAW 10 x 4 = 40 Marks
1.  A literacy work is a subject matter of ( )
     (a)  Copyright (b)  Patent (c)  Design (d)  Trademark

2.  The Act dealing with Cyber Law in India is ( )
     (a)  The Information Technology Act, 2000 (b)  The Indian Penal Code, 1860
     (c)  The Indian Evidence Act, 1872 (d)  The Indian Contract Act, 1872

3.  A minor’s agreement is ( )
     (a)  Valid (b)  Void (c)  Voidable (d)  Unlawful

4.  The Indian Penal Code came into force in the year ( )
     (a)  1845 (b)  1860 (c)  1882 (d)  1950


